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The Lok Sabha met at Eleven of the 
Clock

[Mr. S p e a k e r  in  the Chair]

ORAL ANSWERS TO QUESTIONS 

Integrated Wwct-I^comes-Priccs Policy

•262. SHRI INDRAJIT GUPTA: Will 
the Minister ol LABOUR be pleased 
to state:

(a) whether there has been any new 
thinking on the part ol Government 
regarding an integrated wages-in- 
comes-prices policy;

(b) il so, its main features; and

(c) whether it is Government’s in­
tention to freeze wages of industrial 
labour and Government employees at 
the existing level?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY): <a) and
(b). The need lor a rational integ­
rated wages incomes and prices policy 
has been well recognised; the evolu­
tion ol such a policy has' Continually 
been engaging Government’s attention.

(c) No, Sir.

SHRI INDRAJIT GUPTA: Sir, with 
your permission, may I remind the 
hon. Minister that on the 26th ol last 
month, when he was questioned on 
this subject in the other House, he is
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reported to have said that the Interim 
Report o l the Committee on Wage 
Policy, known as the Chakravartty 
Committee, is a secret document and, 
therefore, he cannot disclose its con­
tents. tfhat is the subject matter ol 
this question. Then, on the 30th Shri 
Jyotirmoy Bosu in this House pro­
duced a document, purporting to he 
that jsa-caHed secret document, and 
wanted to lay it on the Table ol the 
House. The Chairman, who was in 
the Chair at that time, did not allow 
him to lay it on the Table but said 
that be can hand it over to him and 
that he will see what can be done about 
It. The next day, on the 31st, the 
whole text o l that document has been 
published in extengo in so many news­
papers, journals and so on So, what 
I would like to know from the hon. 
Minister is whether that document, 
which has been published so exten­
sively, is in lact an authentic text ol 
the interim report o l the Chakravartty 
Committee on Wage Policy and, il it 
is so, what prevents the Government 
from now laying it on the Table ol 
the House. II it is not authentic, then 
he should say so.

SHRI RAGHUNATHA REDDY: The 
report referred to if  an Interim report 
submitted by a committee ol experts 
presided over by Shri Chakravartty, 
and this report is meant mostly lor 
the internal purpose ol the Govern­
ment.

SHRI INDRAJIT GUPTA: What in­
ternal purpose?

SHRI RAGHUNATHA REDDY: It is 
lor the purpose of understanding cer­
tain problems connected with wages, 
in tenns of profits also, and in pur­
suance ol that report probably certain 
further investigations has to be under* 
taken. That is the reason why the
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Government felt that it was not neces­
sary to place that report on the Table 
of the House at this stage and -that «n 
appropriate decision can be taken at 
the appropriate time. With regard to 
the second part of the question of Shri 
Gupta that it had been reported by 
several newspapers in extension, I am 
not in a position to say anything. I 
can only vouchsafe for the documents 
which I place on the Table of the 
House under my authority.

SHRI INDRAJIT GUPTA: Why
should he not be in a position to say 
whether that published document is 
authentic or not? In any case, it has 
become public knowledge and the whole 
country has read it. Why follow this 
ostrich in the sand policy? Why can’t 
it be laid on the Table of the House?

SHRI ATAL BIHARI VAJPAYEE: 
Sir, you should direct the Minister to 
give a straight reply to the question.

SHRI INDRAJIT GUPTA: Parlia­
ment cannot be treated in this man­
ner. What is internal about this? It 

published in all newspapers. If it 
is all that secret, they should not have 
allowed it to leak out. New when it 
is printed in all the papers, why 
should it not be laid on the Table of 
the House?

SHRI ATAL BIHARI VAJPAYEE: 
16 it the contention of the Minister 
that the publication of the report will 
not be in the public interest?

MR. SPEAKER: In that case, if
some information frojn some Govern­
ment file leaks out, you will ask for 
that file to be laid on the Table.

SHRI ATAL BIHARI VAJPAYEE: 
Here it is not a file. A committee was 
appointed by Government and it has 
submitted an interim report.

SHRI INDRAJIT GUPTA: That in­
terim report has been submitted to the 
Government and it has been published 
in all the papers. Why are they treat­
ing it as a secret from Parliament?

SHRI ATAL BIHARI VAJPAYEE: 
Why Parliament alone should be kept 
in ttu* d$rk? Everybody knows about 
it except Members of Parliament

SHRI BHAGWAT JHA AZAD: While 
I am not ia favour q£ asking the 
Minister to lay it on the Table, I think 
it will be to the advantage of the 
Government if the Minister says whe­
ther what has appeared in the press is 
true or not.

SHRI S. M. BANERJEE: A  copy of 
the report was given to the Chairman. 
So, it is a public document. Sir. you 
should direct the Minister to lay it on 
the Table.

MR. SPEAKER: There is no ques­
tion of any ruling. It is for the 
Minister to say whether he is willing 
to lay it on the Table or not. I cannot 
compel him. You have asked him a 
question. He can reply to it.
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The Minister should be cautious 
about his file so that nothing comes 
out of it. Has he read the report in 
the press?

SHRI RAGHUNATHA REDDY: I 
may most respectfully submit that this 
report was meant for an internal pur­
pose of the Government.. . .  (Interrup­
tions),
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MS. SPEAKER; Wby don’t you
allow him to answer?

SHRI RAGHUNATHA REDDY: 
The Government was considering the 
report at various stages and certain 
decisions were being taken. One ol 
the decisions based on the report was 
the appointment of a wages cell. 

•Still, there are so many other matters 
which are to be considered by the 

'Government before the Government 
can think of publishing this docu­
ment at an appropriate time. As far 
■as the present position is concerned.
3 lnay request you, Sir, to pardon me 
if I am not m a position to say any­
thing about this matter

SHRI S. M. BANNLRJEE: : On a 
point of order, Sir. (Interruptions)

MR. SPEAKER; No point ol order. 
I  am not allowing any point of order.

SHRI S. M. BANERJEE: Theie is
a point of order. You cannot deny me 
to raise a point of order.

MR. SPEAKER: I am not going to 
allow any point of order. We have 
been following this practice that no 
point of order will be raised during 
the Question Hour. (Interruptions)

SHRI INDRAJIT GUPTA: : Any­
way, we are m your hands. But the 
Government's attitude is most re­
prehensible.

SHRI S. M. BANERJEE: Shame on 
Mrs. Indira Gandhi. It is after Ihe 
Railway strike that they have taken 
this attitude-----(Interruptions)

SHRI INDRAJIT GUPTA: We
know he has not ?ot the pei mission 
from higher quarters to lay it on the 
Table of the House...  (Interruptions,)

MR. SPEAKER:: Order, please.

SHRI INDRAJIT GUPTA: We are 
proceeding on the assumpt'on that 
that printed text is a correct one. If 
not, he is free to deny it......

MR. SPEAKER: I think, his
hesitation should be understood.

SHRI INDRAJIT GUPTA: We have 
understood his hesitation. I am not 
blaming him.

MR. SPEAKER: When be does not 
say, it is incorrect, you should have 
drawn your inference.

SHRI INDRAJIT GUPTA: We haV* 
drawn the inference-----(Interrup­
tions)

MR. SPEAKER: Mr. Banerjee, do
you think by shouting and making so 
much noise, you can produce any­
thing? (Interruptions)

SHRI INDRAJIT GUPTA: Proceed­
ing on the basis of the published 
document, I would like to know from 
the hon. Minister, because I presume 
he has read the report which, I be­
lieve, is the same as the published 
one, whether it is not a fact that thi* 
report taken as a whole suppMes the 
entire ideological basis for a policy of 
wage freeze in so far as it states (a) 
that the concept which was accepted 
all these years of a need-based wage 
policy is being replaced here by a 
policy of a minimum wage at the 
poverty level and (b) that the com­
pensation for the increase in the cost 
of living by way of dearness allowance 
should be hundred per cent only at 
the lowest level and should be pro­
gressively reduced at the higher levels 
which means that the real wages of 
all workers except those at the lowest 
level will go on decreasing. Thirdly— 
this is my last point—this report has 
said that, in order to avoid wages 
being pushed uflp, the wage settlement 
should not be left to collective bar­
gaining between employers and labour 
but the Government, the State, should 
intervene and see to it that wages are 
not pushed up to an undesirably high 
level.

In view of these factors—and there 
are many others, but I have no time 
to go into them I want to know whe­
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ther these three major postulates do 
not amount to an ideological basis tor 
a wage freeze policy all along the 
line.

SHRI RAGHUNATHA REDDY: As
for the evolution of wage policy which 

hon. friend has described as an 
ideological approach to the problem, 
though I do not agree with him in his 
description of this as a problem of 
ideology, X may say with great respect 
and with your permission that this 
question of wage policy has been 
engaging the attention of the Govern­
ment for a considerable time. In pur­
suance of this anxiety to find out some 
methods, first the Reserve Banks 
Steering Group considered this pro­
blem and made their own recommen­
dations. This publication is available 
for sale. Then the Congress Parly 
manifesto itself refers to this anxiety 
about wage policy. An exclusive re­
cognition of what might to called a 
price-and-income policy was given for 
the first time m the Approach to the 
Fifth Five-Year Plan document also. 
Then the Fifth Five-Year Plan also 
deals with this problem. The interim 
report of the Chakravarty Committee 
is one of the offshoots of this approach 
to the Fifth Five-Year Plan and m that 
context this report had been prepared 
and submitted. As I have said, in pur­
suance of this report, one of the deci­
sions taken was to set u p  a wage cell 
in the Ministry of Labour to collect 
information under several b ra n ch e s  
and to deal with the various differentia 
that exist in various public sector 
undertakings and in the private sector 
to see whether any meaningful wage 
policy to correct the distortions that 
are existing at the present time could 
be evolved. This was the purpose with 
which it was done. With respect to 
some of the questions raised in regard 
to this particular document, I may say 
that ell these matters will be taken 
into account; there is nothing very 
sanctimonious about anything.

SHRI INDRAJIT GUPrA: What hap­
pened to my question?

MR. SPEAKER: He has been at 
pains to cover your question,

SHRI ATAL BIHAR1 VAJPAYEE: 
Without success.

SHRI INDRAJIT GUPTA: I wanted 
to know whether some of the main 
principles enunciated in this new 
interim report, even to the extent of 
saying that the minimum wage should 
be Rs. 40 at 1972 price level, db not 
amount to supplying an ideological 
basis for carrying out a wage freeze 
policy.

MR. SPEAKER; This., he denies.

SHRI B. V. NAIK: On the basis of 
the ruling given by the hon. Speaker, 
we can draw our inference and having 
drawn the inference, may I know from 
the hon. Minister if the entire purport 
of this confidential report is to freeze 
the wages at the higher income group 
and to keep the wages flexible or link* 
ed up with the price index at the lower 
income group? Why don’t you accept 
it and admit that it is a good sugges­
tion?

SHRI RAGHUNATHA REDD'Y: As I 
have said, the entire question is re* 
latad to prices, wages, incomes and 
profits policy. To rtart with, a wage 
cell has been set up for the purpose c f  
studying the various wage structures 
existing in various sectors of industry, 
both organized and other places. 
Therefore, the point he has made that 
with regard t0 wages, incomes, prices 
and profits there must be a co-ordinat­
ed policy is well recognised.

SHRI B. V. NAIK: The higher in­
come groups being freezed and the 
lower income groups being kept flexi­
ble.

MR. SPEAKER: Everybody is grop* 
ing in the dark because the document 
is not there and still everybody is 
raising the question.

SHRI S. M. BANERJEE: You cannot 
say that. The document is already 
there with the Chair.
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SHRI INDRAJIT GUPTA; What did 
the Chairman do with the document? 
Jt must be handed over to you. What 
.happened to that? Where has it gone?

MR. SPEAKER: I do not know.

SHRI S. M. BANERJEE: Has that
.also disappeared?

SHRI N. K. SANGHI: The utopia of 
a national policy of wages, incomes, 
prices and profits being far away, 1 
want to know whether at least the 
•Government is considering of any for­
mula for determining th e  dearness al* 
lowances of th e  Central G o v e r n m e n t 

•employees as also employees of banks 
and industries and whether they have 
any integrated approach to go into 
the root of the issues so that this par­
ticular matter is settled without go­
ing to the Labour Court or without 
resort to strike etc. Have you got any 
integrated policy for deciding this 
matter?

SHRI RAGHUNATHA REDDY. It is 
all part of the integrated policy which 
the Government may consider.

SHRI SAMAR MUKHERJEE. In the 
document, the first pomt mentioned is 
“ to ensure minimum wages need-based 
on the povertyline m tht interests ol 
health and efficiency of the workers.” 
£o, the minimum wages should not go 
down bslow the pov?rty line, whereas 
the Third Pay Commission has put the 
need-based minimum wage at Rs. Hi4 
at the 197*2 level of prices. But, here, 
this interim report of the Chakravarly 

Committee is that the minimum wage 
should be the poverty line. Poverty 
’line means per-head consumption of 
Rs. 40, multiplied by three.

SHRI S. M. BANERJEE: Is it a re­
port?

SHRI SAMAR MUKHERJEE: Yes.

SHRI S. M. BANERJEE: SiT, he has 
-quoted from a report. The report 
•should be laid on the Table of the 
House.

SHRI SAMAR MUKHERJEE: So, the 
recommendation of this committee is 
that the minimum wage should be 
Rs. 120 whereas the Third Pay Com­
mission’s recommendation is that it 
should be Rs. 196. So, this is not only 
wage-freeze but it is a recommenda­
tion for further wage cut. This is the 
policy of the Government. So, will the 
Minister accept that this is the policy 
of further wage-cut?

AN HON. MEMBER: It was Mr. 
Bosu’s report, not the Government’s.

SHRI S. M. BANERJEE.: Now that
the document has been react out a 
second time—once it was shown and 
now it has been read out by Shri 
Samar Mukherjee, may I have youi 
guidance? Under the Rules il au> 
document is read in the House, any 
hon. Member can ask the document to 
be laid on the Table of the House.

MR. SPEAKER: So iar as official
documents are concerned, if they are 
m the name of any Minister or if they 
are Government documents, they 
should be laid by them Why should 
somebodyelse be allowed to lay them? 
You are laying an official document o p  
the Table which is within the autho­
rity of the Government to lay. I can­
not allow you to lay it on the Table.

SHRI DINEN BHATTACHARYYA. 
The Minister has admitted that it is 
an interim report. Whatever report 
it may be, it should be allowed to be 
laid on the Table.

MR. SPEAKER: I would advise the 
Ministers that whenever they appoint 
Commissions or committees the reports 
of which they are not prepared to lay 
on the Table, they should have some 
code so that the Minister or the Com­
mission may understand.

SHRI INDRAJIT GUPTA: This is a 
very dangerous precedent.

MR. SPEAKER: Yes. thJ* is a very 
dangerous precedent. Any document
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on their side you, on their behklf, lay 
it? I cannot accept it. It is upto 
them. I have already told them that 
they must be very careful about their 
documents.

SHRI INDRAJIT GUPTA; Mr. K. D. 
Malaviya is here. ONGC report was 
allowed to be laid on the Table.

MR. SPEAKER: If he says that it is 
correct, I will certainly allow you to 
quote Irom it. You can lay your own 
document, but not on their behalf. Be* 
cause the Minister does not allow, so 
you are going to oblige him?

SHRI S. M. BANERJEE: I am not 
asking the Government..

SHRI INDRAJIT GUPTA. Does that 
mean that he is justified in withhold* 
ing from the House?

MR. SPEAKER: It is a matter ot 
opinion.

SHRI SAMAR MUKHEiWfiE: H6 was 
prepared to reply.

SHRI S. M. BANERJEE: What is
y o u r  r u l in g  S ir ?

MR. SPEAKER- My ruling is, you 
cannot lay on the Table on behalf ot 
the Government their document...

SHRI S. M. BANERJEE: What about 
the Audit Report? What about the 
CB1 Enquiry Report? What about the 
report on Biju Patnaik? What about 
Wanchoo Commission report? You 
allow all these.

MR. SPEAKER: Order please, don't 
talk like that-----

SHRI S. M. BANERJEE: You may 
allow Mr. Mukherjee to lay it on the 
Table of the House. I do not w a n t  
G o v e r n m e n t to lay it. Such documents 
can be laid on the Table of the House. 
Thefire are several Instances like that. 
I was allowed; Mr. Homi Daji was al­
lowed by your predecessor.

MU SPEAKER; Ycttj. can lay your 
own document, but not on behalf of 
the Government.

SHRI S. M. BANERJEE; Let him 
hand it over to you and you may 
kindly study it and then allow it to 
be laid.

SHRI RAGHUNATHA REDDY- Hfe 
has referred to the recommendations 
ot the Pay Commission and also the 
recommendations of the interimi report.

MR. SPEAKER: I  Jo not think it is 
a confidential document when «fvery~ 
thing is out, why not lay it on the 
Table?

SHRI RAGHUNATHA REDDY: With 
very great respect to Mr. Samar 
Mukherjee, unless Government takes 
a view, it is not possible.

MR. SPEAKER: You must keep them 
m lockers If they are on your table 
t h e y  are bound to go out. If they 
have gone out there is no use circunw 
v e n t in g .

SHRI RAGHUNATHA REDDY: 
With great respect* I would say, Sir* 
unless Government takes all aspects 
of the recommendation, it is very 
difficult to say anything on the sub­
ject. ,.

SHRI DINEN BHATTACHARYYA: 
His question was not answered. He 
asked whether the poverty-line 
was recommended. That was also 
asked by Mr. Indrajit Gupta. He has 
not answered.

MR. SPEAKER: I am sorry, already 
half-an-hour is over..

SHRI SAMAr  MUKHERJEE: le t  hir 
explain.

MR. SPEAKER; Explain 6n what i 
poverty line—from where It ends an 
from where it starts?
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SHE! RAGHUNATHA REDDY; The 
Pay Commission report has been, dis­
cussed and it is a public document. 
They could make any reference. The 
question iff whether we are going to 
fallow the demarcation ot poverty-line, 
that is Rs. 40 according to him...

SHRI INDRAJIT GUPTA: Not ac­
cording to me, according to them.

SHRI RAGHUNATHA REDDY: They 
are experienced trade union leaders 
and they know the procedure how 
negotiations take place, bipartite and 
tripartite negotiations, and an objective 
assessment can be made on the basis 
of negotiations. And so far as this 
question of poverty-line is concerned 
1 am not able to start the negotiations 
and trade union leaders lcnow about 
it.

Fall in Ptoducttou of Steel Pbuita

*263. SHRI VAYALAR RAVI: WU1 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether production in all the 
steel plants had ialien during the last 
year as compared to the previous year;
and

(b) il so, the reasons therefor and 
the steps taken by Government to re­
move the bottlenecks?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and 
(b). A statement is laid on the Table 
of the House.

Statement

(a) Yes, Sir. The aggregate produc­
tion of saleable steel from the^five 
major steel plants in 1973-74 was 4.353 
million tonnes as against the produc­
tion of 4.793 million tonnes in 1972-73-

(b) The production in 1973-74 was 
•affected adversely mainly on account 
of:—

(i) Severe power cuts and power 
interruptions, especially in the

period, April to mid-Novem­
ber, 1973. directly affecting 
production in all the plants 
except Bhilai.

(ii) Inadequate availability of coal, 
again largely due to power 
cuts and power interruptions 
during this period, affecting 
the entire Jhana Coal fields, 
leading to curtailment in the 
operation of coal washeries 
and of coal mines which, m 
turn, affected steel production 
in all the plants.

(iii) Intermittent slow down and in­
dustrial unrest in Railway, es­
pecially in the South Eastern 
and Eastern Railways, in 
August, 1973 and thereafter 
from late November, 1973 on­
wards, affecting movement of 
coal and other raw materials 
and of finished products and 
necessitating the imposition of 
drastic cuts on production in 
keeping with the minimal flow 
of raw materials

The targets of production for 1974- 
75 which envisage higher production 
then that achieved in 1973-74 have 
been drawn up in consultation 
with all the appropriate agencies after 
making an assessment of the require­
ments and possible supply and avail- 
bility of power, other essential inputs, 
rail transport etc. Close and constant 
liaison is being maintained with these 
agencies to ensure that production 
does not suffer on account of shortage 
in the supply or availability of these 
requirements.

SHRI VAYALAr  RAVI: There is a 
fall in production of steel due to power 
failure, non-availability of coal etc. 
according to the hon. Minister’s reply.
I am glad to note that you have not 
blamed the workers of the steel plants. 
That is a good sign.

I would like to know from him what 
is the target that has fatten fixed for 
the year 1W-75 and what a*e the




